
IN THE CENTR?.L ADMINISTRATIVE TRIBUNAL HYDERA2AD BENCH AT HYDERAEAD 

O.A.NO. 	73./93 

Date of Order: 6/7-93 
EetweeL: 	 4 

oathte1zSaii%c-aV M€nage r, (ES) 

perrncmcnt 	Inrrctor (Con) 
S.C. Ply, Secunderahad. 

Qieil Signal Inspector, 
Signal & TelecolrnunicatiOn jpartrnent, 
S..C.Rly, Secunderahad. 

Applicants. 

and 

p f,C*3fr..Ct't. 

p• tesiding Officer, Labour Court, 
—_- 	Narayanaguda, A.P.Hyderahad. 

Respondents. 

.E:.Devraj, SC for Rlys. 

em 

RAO VICE CHAIRMAN 



For the Respondents 

CXDRhMs 	 I - 
THE HONt BLE MR.JUSTICE 

THE HON'BLE MR.P.T.TISUVENoAmi' ; 

The Tribunal made be follaing Order:- 
	

1 
Admit. The operatibn'Df the order dated 11-3-2 

in C.,M.PNo. 	/27/8S as suspepded until further orders. 

Issue notice to th Respondents. 

post the case on 6.19.93. 

To 
The Divisional Railway i'Ianager (13.G) 
The Permanent Way Inspector (con) s.c.nly. secunclerabad. 
The Chief Signal Inspector, signal & TeleconmunicatiOn 
Department, S.C.Rly, secunderábad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd. 
One copy to Fir. 	-. 

7.. One spare copy. 

IMM 
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Si, 	
fr 

C 
TYPED BY 	 COMPARED BY 

CHEC1ED BY 	 - APPROVED BY 

- 
I-IynEpchakD 

THE HON.' BLE MR. UUSTICE V .NEEL1'LDRI PAO 
VICE CHaIRMAN 

AND 

THE HON'BLE Mh A.B.GORT ; MEMBEK(AD) 

AN 

THE 	'BLE iR T .CHANDRASEKH BEDDY MEMBER(J) 

AND 

THE HON'BLE MR.P.T.TIRWENG1.DAM ;M(A) 

Dated I '//_1993 

O.A.NO..  

_AdtflJtted and Interim directions 
issued 

A1wed 

Disosed of with directions 

Disfl\iSSed 

Disr4SSed as withdrawn 

lAs ssed for default. 

Rejec edl Ordered 

No orr as to costs 

pvm

.  
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